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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.470 of 2001 

Date of decision: This the 	kday of September 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

Shri Achintya Kumar Sinha, 
Deputy Conservator of Forests, 
Headquarter, Aranya Bhavan, 
Agartala, Tripura 	 Applicant 
By Advocates Mr Chandrasekhar Sinha and 
Mr Ranjit Kumar Dev Choudhury. 

- versus - 

The Union of India, represented by the 
Secretary, 
Ministry of Environment and Forests, 
Government of India, 
Paryavaran Bhawan, Lodhi Road, New Delhi. 
The State of Tripura represented by the 
Chief Secretary, Government of Tripura, 
Agartala, Tripura. 
The State of Manipur, represented by the 
Chief Secretary, Government of Manipur, 
Imphal. 
The Union Public Service Commission, represented by 
The Secretary, 
Union Public Service Commission, 
Dholpur House, New Delhi. 
Shri B.N. Mohanty, IFS, 
Office of the Principal Chief Conservator of 
Forests, 
Manipur, Imphal. 
Shri A. Rastogi, IFS, 
Project Manager, TFDPC Ltd., 
Agartala, West Tripura. 
Shri P.K. Pant, IFS, 
DFO, Southern Forest Division, 
Churachandpur, Manipur. 
Shri D.J.N. Anand, IFS, 
DFO, Southern Forest Division, 
Churachandpur, Manipur. 
Th. Ibobi. Singh, 
Deputy Conservator of Forests, 
Social Forestry Division, Imphal. 
Shri Jagdish Singh, 

Assistant Inspector General of Forests, 
Ministry of Environment and Forests, 
Government of India, 
Paryaravaran Bhawan, Lodhi Road, New Delhi. 

1. 	Shri S.K. Srivastava, 
Deputy Conserevator of Forests, 
Care of Principal Chief Conservator of Forests, 
Manipur Imphal. 
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Shri A.C. Srivastava, 
Care of Principal Chief Conservator of Forests, 
Tripura, Agartala. 
Shri Ngulkhohao, 
Deputy Conservator of Forests, 
Care of Principal Chief Conservator of Forests, 
Manipur, Imphal. 
Dr Khaizalian, 
Deputy Conservator of Forests, 
Care of Principal Chief Conservator of Forests, 
Manipur, Imphal. 	 Respondents 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

OR D E R 

CHOWDHURY. J. (v.C.) 

The legitimacy of the action of the respondents of 

giving effect to the Select List for promotion to the 

Indian Forest Service in terms of the Indian Forest 

Service (Recruitment) Rules in conformity with the Indian 

Forest Service (Appointment by Promotion) Regulations, 

1966 is the subject matter of this proceeding that as 

arisen in the following circumstances: 

The applicant was a State Forest Service Officer of 

Tripura. He was promoted to the Indian Forest Service (IFS 

for short) with effect from 10.3.1992. According to the 

applicant he was to be promoted prior to 10.3.1992 on the 

basis of the Select List prepared in the year 1989 and 

1990. Instead, his promotion was delayed unlawfully till 

10.3.1992 and wrongly allotted his year of allotment as 

1988. The applicant, being aggrieved by the action of the 

respondents moved this Tribunal by way of an O.A., which 

was numbered and registered as O.A.No.276 of 1996. The 

Tribunal by Judgment and Order dated 24.3.1999 disposed of 

the aforementioned O.A. directing the authority to 

consider all aspects of the matter and dispose of the 

VO 
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representation of the applicant by a reasoned order. The 

applicant was also allowed to submit a fresh 

representation giving details of his claim. The applicant 

submitted a fresh representation and the Government of 

India, Ministryof Environment and Forests by its reasoned 

order dated 9.8.2000 allotted 1987 as the year of 

allotment of the applicant. Being aggrieved by the 

aforesaid order, the applicant again moved this Tribunal 

by this application assailing the legality of the action 

of the respondents. 

2. 	The respondent No.1, i.e. Union of India, has only 

submitted written statement contesting the claim of the 

applicant. The other respondents including the State of 

Tripura did not contest the claim of the applicant. In the 

written statement the respondent No.1 placed the necessary 

facts. In paragraphs 3.1 and 3.2 of the written statement, 

the respondent No.1 has stated as follows: 

"A Select List was drawn up for Tripura 
segment of the Manipur-Tripura cadre of IFS the 
Selection Committee in its meeting held on 
30.12.1989 and 7.4.1990. The following officer's 
names were included in that list: 

ShAKRoy 
2. Sh .A K Sinha 

UPSC approved the list vide their communication 
dated 28th May 1990. Since Shri A K Roy had already 
been promoted to IFS with effect from 16th December 
1989 on the basis of his inclusion in the select 
list for 1988, the list prepared by the Selection 
Committee in its meeting held on 30.12.89 and 
7.4.1990 consisted of one effective name only i.e. 
that of Sh A K Sinha. This was communicated to the 
Government of Tripoura vide our letter 
No.17013/12/90-IFS II dated 20th September 1990 
with the request that a detailed proposal for 
promotion of the applicant may be sent to the Govt. 
of India as and when the State Government proposed 
to appoint the applicant by promotion to the State 
Cadre of IFS. It is submitted here that as per 
promotion regulations the appointment of the SFS 
officers included in the Select List shall be made 
by the Central Government on the recommendations of 
the State Government in the order in which the 
names of the members of the SFS officers appear in 

the.......... 



:4 

the select list for the time being in force. 

3.2 Though the State Giovernment sent the proposal 
in this regard vide the Government of Tripura 
letter No.F.2(13)-GA/89 dated 15th March 1991, Sh A 
K Sinha could not be promoted to IFS as the 
proposal was received late and the subsequent 
Selection Committee meeting had been held on 15th 
March 1991 rendering the earlier Select List 
invalid." 

The respondent No.1 in the written statement also stated 

that in the list prepared by the Selection Committee 

in its meeting held on 1.3.1991, the name of the 

applicant was at serial No.1. The said Select List was 

approved by the UPSC on 25.11.1991 and on the basis of the 

proposal received from the Government of Tripura the 

applicant was appointed to the IFS with effect from 

10.3.1992. 

3. 	We have heard Mr C.S. Sinha, learned counsel for 

the applicant and also Mr A. Deb Roy, learned Sr. 

C.G.S.C., at length. Admittedly, on the own showing of the 

respondents the Selection Committee in its meeting held on 

30.12.1989 and 7.4.1990 cleared the name of the applicant. 

On the own showing of the respondents the. UPSC also 

approved the list on 28.5.1990. There is no explanation, 

not to speak of reasonable explanation as to why the 

applicant could not be appointed to the IFS on or before 

15 . 3 . 1991: the date on which the Select List became 

inoperative. The promotion of the State Forest Service 

Officers to the All India Service is regulated by 

statutory rules like IFS (Recruitment) Rules, 1966 and IFS 

(Appointment by Promotion) Regulations1 1966. The 

authorities are charged wih the statutory duties. As 

mentioned under the Regulations,. 1966, preparation of list 

of suitable officers for promotion is a mandatory duty. 

Regulation 5 cast a duty to hold Selection Committee 

mettings at intervals not exceeding one year and prepare a 

list ........ 

\q-/ 
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List of such members of the State Civil Service as are 

yield by them to be suitable for promotion to the Service. 

Preparing a list of such members mentioned in the 

Eegulation of State Civil Service for promotion to the 

Service had to be followed assiduously as was observed in 

Syed Khalid Rizvi Vs. Union of India, reported in 1993 

Supp (3) SCC 575. The said decision was also followed in 

Union of India and others Vs. Vipichandra Hiralal Shah, 

reported in (1996) 6 SCC 721. 

The whole object is to 'affod equal opporunity to 

promotee officers to reach the higher position in 

conformity with the policy laid down in Articles 14 and 16 

(1) of the Consitution of India. As per the Constitutional 

Scheme mentioned above, every civil servant has a right to 

have his case •considered for promotion according to his 

turn and the guarantee is inbuilt. in Articles 14 and 16 of 

the Constitution. COnsideration of promotion can only be 

postponed on just and reasonable grounds. In the case in 

hand, admittedly, the name of the applicant appeared in 

the Select List of 1989-90. The UPSC also approved the 

list on 28.5.1990. It took about four months time for the 

Ministry of Environment and Forests to adress on this 

issue to the Government of Tripura vide Memorandum dated 

20.9.1990 asking the Government of Tripura for the 

particulars in the event the State Government proposed to 

appoint the officer by promotion to the State Cadre of the 

IFS. The State Government in its turn took about six 

months time for sending the recommendations to the Central 

Government vide Memorandum dated 15.3.1991 and in the 

meantime the Select List came to an end. ......... 

The statutory rules regulating appointment also 

fixed a time schedule for taking all the necessary steps. 

No ........ 



:6: 

No explanation came forthwh as to why the recommendation 

could not be forwarded prior in time for giving effect to 

the Select List of 1990. At any rate, the fault squarely 

lies on the respondents, who had a statutory, duty to 

discharge. For the dereliction of duties by the 

instrumentalities of the State the promotional prospects 

of the applicant cannot be jeopardized or prejudiced. The 

dereliction or lapses on the part of the respondents 

directly impinges upon the legitimate expectation of the 

applicant. The aforesaid action of the respondents is not 

justified by law. 

On consideration of all the aspects of the matter 

we are of the opinion that the applicant was entitled for 

being considered for promotion on the basis of the Select 

List of 1990, which was duly approved by the UPSC on 

28.5.1990. We accordingly direct the autuhority to take 

necessary steps for antedating his year of allotment due 

to him by treating the selection of the applicant for 

promotion to the Indian Forest Service had taken place in 

1990 and not in 1992. We accordingly direct the 

respondents to take up the matter with utmost expedition 

and pass necessary orders with all consequential benefits 

within two weeks from the date of receipt of the order. 

The application is accordingly allowed. There 

shall, however, be no order as to costs. 

y7 ' 

(K.K S 
	 D. N. CHOWDHURY 

ADMINISTRATIVE MEMBER 
	 VICE-CHAIRMAN 

n km 
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IN  THE CENTRAL ADMINISTRATIVE TRUNAL: GUWAHATI BENCH. 

BETWEEN 

hri Achintya Kumar Sinha, Dy. Conservator of Forests, HQ, Aranya 
If3havan, P.O. Kunjavan, Agartala, Tripura: 799 006 	 ... Applicant 

VERSUS 

1. The Union of India represented by the 	Secretary, Ministry of 
Environment and Forests, Government of India, Paryavaran Bhawan, 

GO Complex, Lodhi Road, New Dehli-1 10 003 
2 he State of Tripura represented by the Chief Secretary, Government 

of Tripura, Agartala, Tripura-799 001. 
 The 	State 	of 	Manipur 	represented 	by 	the 	Chief 	Secretary, 

Government of Manipur, Imphal. 
 the Union Public Service Commission represented by. the Secretary, 

UPSC, Dholpur House, Shahjahan Road, New Delhi. 
 Shri B.N.Mohanty, IFS, office of the Principal Chief Conservator of 

Eorests, Manipur, Imphal. 
 Shri A. Rastogi, IFS, Project Manager, TFDPC Ltd., P.O. Kunjavan, 

gartala, West Tripura, Pin: 799 006 
 hri P.K. Pant, IFS, Associate Professor, Indira Gandhi National 

Iorest Academy, P.O. New Forest, Dehradun 
 Shri 	D.J.N. 	Anand, 	IFS, 	DFO, 	Southern 	Forest 	Division,, 

hurachandpir, P.O. Churachandpur, Manipur 
 Th. 	Ibobi 	Singh, 	Dy. 	Conservator 	of Forests, 	Social 	Forestry 

Division, Imphal. 
 Shri Jagdish Singh, Assistant Inspector General of Forests, Ministry 

ibf Environment and Forests, 	Government of India, Paryavaran 
Ihawan, CGO Complex, Lodhi Road, New Delhi-i 10 003. 

/ 11. Shri S.K. Srivastava, Dy. Conservator of Forest, care of Principal 
chief Conservator of Forests, Manipur, Imphal. 

 Shri A.C.Srivastava, care of Principal Chief Conservator of Forests, 
Tripura, P.O. Kunjavan, Agartala-799 006. 

 Shri Ngulkhohao, Dy. Conservator of Forests, care of Principal Chief 
Conservator of Forests, Manipur, Imphal, 

14, Dr. Khaiza!ian, Dy. Conservator of Forests, care of Principal Chief 

c onservator of Forests, Manipur, Imphal. 

DETAiLS OF APPLICATION 

1. PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATI 

Respondents 

IS MADE: 

The instant application is directed against the Order issued under No.F.22012/10/97-IFS-

II dated 09-08-2000 by the Ministry of Environment and Forests, Government of India assigning 

the year of allotment of the applicant as '1987'. 

N 
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a&iP 
the order No.F,22012!10/97-IFS-1I dated 09-08-2000 by the Ministry of Environment 
sts, Government of India is enclosed and marked as Annexure-1. 

 

The applicant declares that the subject matter of the application is within the jurisdiction 

Guwahati Bench of the Honourable Central Administrative Tribunal (Tribunal for short, 

ri after). 

 

The applicant declares that the instant application is filed within the limitation period 

d under section 21 of the Administrative Tribunals Act, 1985. 

El 
	

That this Honourable Tribunal, in Order dated 24-03 -99 in the Original Application No. 

96 of the applicant, observed in para-6 of the judgment that "adequate materials are not 

ile to determine for what reasons the applicant was not appointed in the year 1989-90". 

aid judgment stated further in the same para that "the entire matter needs to be considered 

. authority concerned taking into consideration all the materials in the records and dispose 

representation by a reasoned order." Finally, the Honourable Tribunal allowed the 

iner to file a fresh representation giving details of his claim. 

4.2. That the applicant, who was away from his Headquarters in connection with a foreign 

trainitg since May, 1999, received the copy of the said judgment dated 24-03-99, forwarded by 

th Deputy Registrar, Central Administrative Tribunal, Guwahati Bench under his 

N.2 7!96/2066 dated 22-06-99 on 07-09-99, on his return to headquarters after the said training 

4.3. 	That the applicant in pursuance to the liberty granted by the Honourable Tribunal in the 

judgment dated 24-03-99 submitted a representation on the 20th  September, 1999 giving details 

of, hi claim referring to relevant documents/matermis with submission on grounds for relief 

ni to the Secretary, Ministry of Environment and Forests, Government of India (Ministry 

t, here in after), and duly forwarded by the Principal Chief Conservator of Forests, 

under his No.F.3 (23) /For/ Estt-94 / Pt! 14864 dated 15-10-99. 

, / 
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copy f the letter dated 20-09-99 of the Applicant is enclosed and marked as Annexure2. 

4.4. 	That the Ministry of Environment and Forests, Goveniment of In4ia issued an order 

uner No. F. 22012 I 10 / 97-IFS. II dated 09-08-2000, in pursuance to the impugned judgment 

dated 24-03-99 of the Honourable Tribunal, considering only one issue, but completely ignoring, 

ant1 by making no reference to the others as tendered in the fresh representation dated 20-09-99 

mde by the applicant in pursuance to this Honourable Tribunal's Order dated 24-03 -99. 

4.. 	That the applicant, being aggrieved by the impugned order dated 09-08-2000 from the 

Ministiy, made a fresh representation in appeal dated 03-10-2000 to the Ministry duly forwarded 

bythe. Divisional Forest Officer, Forest Training Division, Sepahijala, West Tripura under No. F. 

5-1 FTD-98 I 3031-32 dated 03-10-2000 submitting in brief in reference to the earlier 

representation dated 20-09-1999 as under for consideration by the Ministry: 

That the Ministry committed an error by denying the benefit of officiation in a cadre post 

in he Indian Forest Service (IFS for short, here in after) to the applicant with effect from 15-

0291 in the impugned order dated 09-08-2000 on the wrong plea that the Applicant was not 

in he Select List at the particular time; 

That the said order dated 09-08-2000 completely ignored and failed to consider the other 

sulimissions for relief and the grounds for such relief as tendered by the applicant in his fresh 

reresentation dated 20-09-99 in pursuance to the Honourable Tribunal's Order for: 

H (a) the applicant's representation for protection of his seniority against unusual and 

arbitrary delay in his promotion to the IFS by considering his deemed date of promotion 

from 22-11-1990; 

protection against loss of seniority due to irregular order for promotion of three 1987 

J batch iFS officers to the Senior Scale before they had become eligible; 

claim for adopting the same rationalised basis for fixation of seniority of the applicant 

on promotion to the IFS, as had already been adopted in case of the other two All India 

Services since 1988 as per Government of India guidelines dated 18-014988. 

coy of the representation in appeal dated 03-10-2000 of the Applicant is enclosed and marked 
as n1n?xure-3. 

4.6 	That the Ministry failed to consider the act, while issuing the order dated 09-08-2000, 

I 

It 



that the Applicant had already been selected for promotion to IFS and included in the Select List 

prpaed in meetings held on 30-12-89 and 07-04-90 as communicated under No. 17013/ 12/90- 

iFS II dated 20th  September, 1990 of the Ministry, and that the said Select List was in force as 

pe the extant rules when the applicant was given officiating appointment with effect from 15-

0291 and the Ministry, therefore, committed a grave error and injustice under the circumstances 

by illgally denying the benefit of officiation in a cadre post to the applicant with effect from 15- 

029 1 on the wrong assumption that the applicant was not in the Select List till 15-03-91 

Cdpy Wietter  No. 1 7013/12/90-IFS Ii dated 20th  September, 1990 of the Ministryof Environment 
anJ .Fbrests, Government of India is enclosed and marked as Annexure-4. 

4.7. 	That the Ministry in its• order dated 09-08-00 failed to consider the fact that a fresh 

vabaney had arisen in the promotion quota in Tripura part of the IFS Joint Cadre as per 

N4tifieation no. 16016 1 6 I 90 - MS (II) —A dated 22-11-90 of the Ministry, and the applicant's 

nae Iwas effectively the only one at the time in the valid Select List after promotion of Shri AK 

Ry(Year of allotment - 85), number one in the said Select List, and that the concerned 

re4podent authorities, instead of promoting the applicant with effect from 22-11-1990, caused 
Iff 

doibl jeopardy to the applicant by illegally and irregularly promoting three 1987 batch direct 

recruii officers of the IFS to the senior scale with retrospective effect from 01-02-91 under an 

illgal and premature Order No. F. 2 (14)- GA / 90 dated 04-02-91 of the Appointments and 

Sevices Department, Government of Tripura, long before they had completed the minimum 

pehod of one year of work / service after completion of their probation period in July, 1990, 

wihot the mandatory concurrence of the Joint Cadre Authority, and that the Ministry did not at 

L:'uss this submission in the Order dated 09-08-2000 in spite of the Order dated 24-03-99 of 

this J-onourable Tribunal, which had categorically advised that "the entire matter needs to be 

co4isidered by the authority concerned taking into consideration all the materials in the records 

and dpose of the representation by a reasoned order.", and the Ministry also failed to review the 

mattet even after further representation dated 03-10-2000 against the Ministry's order dated 09-

0820O0. 

Coy of order No. F. 2 (14)- GA I 90 dated 04-02-9 1 of the Appointments and Services 
D1p ariment, Government of Tripura is enclosed and marked as Annexure-5. 

4.. 	That the Ministry in its order dated 09-08-2000, arising out of the Hon'ble Tribunal's 

dirction in O.A.No.276/96 of the applicant, completely ignored and failed to consider the 

suibmision of the applicant in the original OA and subsequent representations in respect of his 

clam for adopting the same rationalized basis of fixation of seniority on promotion to IFS, as 

I 
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had already been adopted since 1988 in case of the other two All India Services, that is the 

Indian Administrative Service & the Indian Police Service, and to allow consequential benefit on 

that basis to the applicant, as there was no logic or grounds for discrimination amongst All India 

Seivics on a basic issue like fixation of seniority on promotion. 

4.9. 	That the applicant instead of repeating the contentions, craves leave of this Honourable 

Tribunal to refer to and rely upon the statements made in the representation dated 20-09-99 and 

representation dated 03-10-2000 addressed to the Ministry, and submits to your lordships to be 

graciously pleased to treat them as a part of statements made in the instant application. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: 

5.1 	For that the impugned order dated 09-08-2000 (Annexure-1) having failed to consider 

the matter, save and except for one issue, in the original Application No.276/96 and as 

resubmitted by the applicant in pursuance to this Honourable Tribunal's Order in a fresh 

representation dated 20-09-99 (Annexure-2) with necessary details, and having ignored once 

again the above fact as tendered by the applicant in his representation dated 03-10-2000 

(Annexure-3) to the Ministry, the entire matter deserves reconsideration and fresh trial by this 

Hoiiourable Tribunal for ends of justice. 

5.2 	For that the applicant having been included in the Select List for promotion to the IFS 

prepared by the Selection Committee meeting held on 30-12-89 and 07-04-90 and communicated 

vide Ministry's letter dated 20-09-90 (Annexure-4), there was no ground or basis for denial of 

benefits' of officiation in cadre post to the applicant with effect from 15-02-91 on the wrong 

assubiption that the applicant was not in the Select List at the time, and this Honourable Tribunal 

maybe graciously pleased to restore the benefit of officiation with effect from 15-02-91. 

5.3. 	For that the applicant being selected for promotion to the IFS in the Selection Committee 

Meeting held on 30-12-89 and 07-04-90, and being in number two position of a Select List of 

two offiers, and Shri AK Roy IFS (Manipur-Tripura Cadre —1985) in number one position of 

the said List having already been promoted, there was no justifiable reasons for not promoting 

the applicant against the substantive vacancy in the promotion quota that arose on 22-11-90; and 

this Honourable Tribunal may be graciously pleased to direct the respondent authorities to give 

effectothe promotion of the applicant from 22-11-90 for ends ofjustice. 

5.4. 	For that the three direct recruit IFS officers in Tripura part of the Manipur-Tripura Cadre 
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ha cmpleted their probation of three years in July, 1990, and they were, therefore, not even 

eliibl for consideration for promotion to the senior scale before August, 1991 as per direction 

from the Department of Personnel and Training, Government of India (DOPT for short, here in 

after) under No. 16011 I 3 I 82 —MS (IV) dated 23-08-1982; and the respondent authorities by 

i1leallj and prematurely promoting them with retrospective effect from 01-02-1991 caused 

grivo;s injury to the applicant by way of substantial loss of seniority by placing him, below 

1987 ~irect recruit officers, and this Honourable Tribunal may be graciously pleased to remedy 

thi§ grpss injustice to the applicant due to downright violation of their own directions by the 

resondent authorities by directing modification of the promotion order dated 04-02-1991 

(Aiineure-5) making that effective from 01-08-1991 on completion of at least one year service 

after pobation by the 1987 batch of IFS direct recruits. 

5.5 J IFor that according to Sub-rule (1) of Rule 6-A read with clause (h) in Rule 2 of the IFS 

(Rebru'itment) Rules, 1966 appointments to the posts in the senior time scale of pay shall be 

mae y the Joint 'Cadre Authority in case of a Joint Cadre, but the Government of Tripura, 

beirg one of the constituent states for the Manipur-Tripura Joint Cadre, committed a grave error 

and serious breach of rule by appointing, all on its own by an unduly hurried, premature and 

illegal drder dated 04-02-1991, three direct recruit IFS officers of 1987 batch in the senior scale; 

cauin substantial loss of seniority unfairly and illegally to the applicant by placing him below 

the4i in seniority; and this Honourable Tribunal may be graciously pleased to set aside the said 

illegal order dated 04-02-1991 (Annexure -5). 

	

5.6. 	For that the Department of Personnel and Administrative Reforms, Govenmient of India 

under their communication No. 14014 I 17 I 86 —MS (I) GSR 42 (F) dated 18-01-1988 

ratknalsed the basis for regulating the seniority of officers promoted to the All India Services 

making it dependent on the length of the qualifjing service before appointment in the cadre post, 

and that the said basis having been adopted for two of the three All India services, that is Indian 

Adninisrative Service and the Indian Police Service since 1988, not adopting the same for the 

Indian orest Service without any justification amounted to serious discrimination, causing 

therby grievous injury to this applicant vis-ã-vis the position of similarly situated promoted 

officrs in the other two All India Services in the State of Tripura. This Honourable Tribunal 

may be .graciously pleased, therefore, to direct the respondent authorities to adopt the same 

ratioialied the basis for fixing the seniority of the applicant in the IFS, as in case of the other 

two All india Services. 
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The applicant declares that he has no other alternative of efficacious remedy than to come 

un4ler 	protective hands of this Honourable Tribunal. 

7. 1  MATTERS NOT PREVIOUSLY FIELD OR PENDING BEFORE ANY OTHER COURT 

The applicant further declares that he has not filed any application, writ petition or suit 

any other Court and/or authority and/or any other Bench of this Honourable Tribunal in 

of the subject of the instant application or any such application, writ petition or suit is 

with any of them. 

1U1der the facts and circumstances stated above, the applicant most respectfully prays ths 

the Hoi Tribunal may be graciously pleased to admit this application, call for the rords 

of the ase and up on hearing the parties on the cause or causes that may be shown, be pleased to 

grat tle following relief to the applicant. 

i) 	To direct the respondent authorities to quash the order dated 09- 08 - 2000 of the 

Vlinistry (Annexure-1) in respect of beneflt of officiatioji and to grant the same to the 

ffplicant inacadre post of IFS with effect from 15-02-1991 instead of 15-03-91. 

To direct the respondent authorities to give effect to the appointment of the 

cant to the IFS with effect from 22-11-1990 with consequential benefit of '1986' 
- 

of allotment. 

To direct the respondent authorities to cancel the illegal and premature 

otification dated 04-02-1991 (Annexure-5) of the Government of Tripura and to issue 

evised Order giving effect to the appointment of three IFS direct recruit officers to the 

enior scale from 0 1-08-1991, with consequential benefit of '1986' year of allotment to 

the applicant. 

To direct the respondent authorities to adopt the rationalised basis for fixation of 

seniority on promotion in case of IFS as per DOPT Communication No. 14014 / 17 / 86-

(I) GSR 42 (F) dated 18-01-1988, and to allow consequential benefit to the applicant. 
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INTERIM ORDER PRAYED FOR 

The applicant does not pray for any interim order at this stage. 

THE APPLICATION IS FILED THROUGH ADVOCATE 

ii. PARTICULARS OF BANK DRAFT 

Demand Draft No. SO '-5 4. for Rs.50/- of the State Bank of India, 
Kunjavan Branch, Agartala, West Tripura. 
Date: 	2./l I 2 0 o I 

Payable at Guwahati Branch 

1. LIST OF ENCLOSURES 

As stated in the Index. 

VERIFICATION. 

I, Achintya Kumar Sinha, son of Late Nil Kanta Sinha, aged about 51 years, presently 

h3lding the post of Deputy Conservator of Forests, Headquarters in the office of the Principal 

Clkief1 Conservator of Forests, Tripura at Kunjavan, Agartala, West Tripura, do hereby solemnly 

affirnt and veriFy that the statements made in the instant application in paragraphs 1 to 4 and 6 to 

12 

 

are true to my knowledge and those made in paragraph 5 are true to the legal advice received 

and I have not suppressed any material facts. 

And, I sign this verification on the 241k day of November, 2001 at Agartala. 

124 
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Govcrnmehlt of India. 
MiniStiY of lnviroi1fl1Cflt and ForestS 

- 	
ParyaVaran Bhavafl, C(,JO Complex, 

Lodi road, New Delhi-I 10003 

1)atcd, the c AugUSU 2000 

ORDER 

Shri A.K. Sinha, a State Forest Service (SFS) officer of'FripW 
was.promotcd to the 

year ol' allot 
indian Forest Service (IFS) w..f. I(j-3-92. 

ubSeqUCi1tlY, his 	
nlcnt was dcteimii1 

as '1988' order dated 18-5-95 and he was placed below Shri R. l)as, a direct recruit officer 

of 1988 
batch. Aggrieved by the Order dated 19.5.95. Shri Sinha filed OA No.276/96 before the 

Hon'ble Central AdminiStrat, 1 ribuna1 - (iwahat1 Bencl seekmg a direction to assign him 

'1985' year of allotment with all consequential benefits including correct assigflflleflt of seniority 

and promotiO prospeCtS etc. with retrospective effect. Th
e OA  was decided, by the H 

l 	

on'ble 

Tribunal 

	

	
order dated 243.9 The operative portion of 

Tribun'S order is extracted below: - 

"On consideratioul of 
the entire iacts we find that adequate materials are not 

as not appointed in the year 
available to determine for what reasons the applicalfl w 

	1989- 

90. The contentio1 of Mr. Sharma is thai. the post was available but he was not appointed 

For all these we feel the entire matter needs tobe considered by the authority concerned 

taking Into consideration all the materials in the records and dispose of the represefltaton 

by a reasoned ordçr. Mr. Sharma wants to a fresh repreSentatboui giving details of his 

rcseiltatbon he may do so within a period of fifteen 

claim. if he wants to file a fresh rep 
days from today. If such representation is filed within the time allowed the competent 

authority shall also consider the same and dispose of it as early as possibie at any rate 

within a period of six months from the date of receipt of the representation. The counsel 

for the applicant and the respondent Nos.19 and 20 submit that before iaking any decision 

by the competent authority the persons interested may be given 
oppouity of personal .  

hearing. This submis5iOi is 

.et t5 that before 
reasonale. Therefore, we direct the respofl  

i1e notice by giving sufficient time to all persons 
taking any decision they shall g  

interested for personal hearing." 

In pursuance of the directions given by the i-ion'ble Tribunal, Shri Sinha submitted a fresh 

iepresefltatlohl on18 12 99 hich was ieccived on22 1299 As per 1 nbunal'S 
OidLi the 

n sObmitted 	
71h ApriL 

representation should have bee 	
1999. RroadIy. Shri Sinha has made 

(bliowing submiSSiOtlS - 

i) 	
ideration for appointment to the IFS in 1982. 

He became eligible for cons  



He was appointed to the IFS on 10.3.92 and was assigned '1988' year of allotment 

whereas his immediate senior in the Tripura SFS, Shri A.K. Roy, was appointed to 

/ 	 the IFS on 16.12.89 and was assigned '1985' year of allotment. 

.1 

The Central Govt. while fixing the number of promotion posts, took into account only 

item No.1 & 2 of the Cadre Schedule, i.e. the Senior duty posts under the State 

Government and the Central Deputation Reserve. But in terms of the order dated 

20.1.99 passed by the Central Administrative Tribunal - Guwahati Bench in OA 

No.15/95: Th. Ibobi Singh Vs. Union of India and Ors, the Union of India was 

directed to compute the promotion vacancies by taking into consideration the State 

Deputation Reserve also. Therefore, he is also entitled to the benefit of the judgment 

rendered by the Hon'ble Tribunal in Th. Ibobi Singh's case. 

In terms of the above said judgment, there were 8 promotion posts in the Tripura 

segment of the Joint Cadre, out of which 7 posts were filled up when Shri A.K. Roy 

was appointed on 16.12.89. He (Shri Sinha) is entitled for consideration for 

promotion to the IFS against the 8111  vacancy. 

The direct recruit IFS officers of 1985 and 1986 batch were appointed to the Senior 

time scale w.e.f. 1.4. 1989 and 1.4.1990 respectively. Therefore, he is entitled to 

'1985' year of allotment. 

In his earlier representations attached to O.A. No.276/96 the main ground urged by Shri 

Sinha was that he had been continuously officiating on cadre post from 15.2.91 till his 

appointment to the IFS and, as such, he was entitled to the benefit of such officiation and 

pleaded to assign him '1985' year of allotment. 

As per directions of the Hon'ble Tribunal, Shri R. Das and Shri D.K. Sharma, the direct 

recruit officers (Respondent No.19 & 20),. were afforded an opportunity of personal hearing. 

Initially, the date of personal hearing was fixed on 6th  March, 2000 but neither of the two officers. 

appeared on that date. Therefore, another date was given to them on 20111  March, 2000. This time, 

only Shri D.K. Sharma appeared. He made the following submissions: 

i) 	According to Shri A.K. Sinha, he was promoted to the IFS on 10.3.92 whereas he 

claims promotion in November, 1990. The IFS (Recruitment) Rules provides only the 

maximum number of posts that can be filled up. Mere presence of vacancy does not 

entitle Shri Sinha to claim promotion to the iFS. Fui$er,  it is not necessary that his 

name would have been considered had the Select List been prepared earlier. 
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Officiation of Shri Sinha on cadre post from 15.2.91 to 16.5.92 cannot be considered 

for seniority because his name was included in the Select List only on 25.11.91 when 

the list was approved .by the UPSC. His officiation cannot, therefore, be counted for 

the purpose of fixation of his seniority before 25.11.91. 

As per rule-9 of the IFS (Cadre) Rules, prior approval of the Central Government is 

required by the State Government in case a non-cadre officer is posted on a cadre post 

beyond a period of three months. 

He (Shri D.K. Sharma) was entitled to Senior time scale w.e.f. 4.7.91. Therefore, he 

was senior to Shri Sinha whose nane was included in the Select List w.e.f. 25.11.91. 

'S 

In view of above, the year of allotment (1988) assigned to Shri Sinha is correct and 

does not require any change. 

Shri Sharma also asked for a copy of representation dated 18.12.89 submitted by Shri Sinha 

which was sent to him vide letter dated 18.04.2000. Shri Sharma furnished his comments on 

the said representation vide his letter dated 1.5.2000. 

The ground urged by Shri Sinha in his earlier representations as well as the latest 

one as also the submissions made by Shri D.K. Sharma have been examined. As the outset, it 

is stated that the judgment rendered by the Hon'ble Tribunal in the case of Shri Ibobi Singh 

in OA. No.15/95 is pending for review with the Hon'ble Tribunal following filing of Review 

Petition by the Union of India. 
[

As  regard the contention of Shri Sinha that his immediate 

senior, Shri A.K. Roy was appointed to the IFS on 16.12.89 and was assigned '1985' year of 

allotment, it is stated that Shri Roy's name was included in the Select List prepared on 

13.12.1988 whereas Shri Sinha's name could not be included in that list due to restriction on 

size of the Select List which depended upon the number of promotion vacancies available on 

the date, of preparation of the list. n fact, Shri Roywas the only officer whose name was 

included in the Select List prepared on .3 112. I988. Lhe name of Shri Sinha was included in 

the subsequent Select List prepared on 153.91 and he was placed at Sl.No. I of the list in 

which names of 5 other SFS officers of Tripura, who were found suitable for promotion to 

the IFS, were included. On the basis of that Select List, Shri Sinha was appointed to the IFS 

we.f. 10.3.92 and was subsequently assigned' 1988' year of allotment. 

The issue of extending the benefit officiation to a pro.motee IFS officer on a cadre 

post prior to his promotion to the IFS was examined by the Hon'ble Supreme Court in .the 

case titled: M.V. Krishna Rao and Ors. Vs. UOI and Ors. - iT 1994(l) SC 492. In that case, 
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the Hon'ble Supreme Court held that for appointing a Select List officer on a cadre post prior 

to his induction into the all India Service, approval of the Central Government was not 

necessary. Such approval is required only in the case of non-Select List officer or one who is 

not next in order in the list. In the present case, Shri Sinha was at the top of list prepared on 

15.3.91 and, as such,, as per ruling of the Apex Court in the case cited above, no approval, of 

the Central Government was necessary. Nevertheless, Central Government accorded 

approval to the State Government's proposal regarding officiation of Shri Sinha on cadre 

post w.e.f. 15.2.91 till his appointment to the IFS on 13.3.92. In a recent judgment dated 

20.1.2000 delivered by the Hon'ble High Court at Allahabad in W.P. No.24393/97 : Chandra. 

Bhushan Vs. Central Administrative Tribunal, Allahabad Bench and Ors., it has been held 

that Shri Bhushan was entitled to the beneflt of officiation from 13.12.1984, i.e. the date 

when the Select List in which his name was included was drawn. While delivering the 

judgment, the T-Ion'ble High court also relied upon the judgment rendered by the Apex Court 

in the case of M.V. Krishna Rao referred to above. 

6. 	In view of the position explained above, Shri A. K. Sinha is entitled to the benefit 

of officiation on cadre post w.e.f. 15.3.91, the date when his name was included in the Select 

List and on that date Dr. Khaizalian was the junior-most direct recruit of 1987 batch borne on 

the Manipur-Tripura Joint Cadre who had been officiating continuously on a senior post. 

Accordingly, in terms of rule 3 (2) (c) of the IFS (Regulation of Seniority) Rules, 1968, Shri. 

Sinha is placed below Dr. Khaizalian and is hereby assigned '1987 year of allotment. 

Sd!- Mira Mehrishi 
Joint Secretary to the Govt. of India 

14 
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• 	AK Sinha iFS (MT-88) 
Divisional Forest Officer 
Forest Training Division, 
Sepahijala West Tripura 799 102 

DatedztLctb 999  

To 
The Secretary, 
Ministry of Environment and Forests (IFS-Section) 
Government of India, Paryavaran Bhawan, 
4th Floor, CGO Complex, New, Delhi 110 003. 

Subj.: Representation for correct fixation of year of allotment in the Indian Forest Service on 
promotion in revision of the errOneouS, order dated I g-05-'95 of the Ministry of 

Environment and Forests, Government of India. 

Ref.: Judgement dated 24-03-99 passed by the Guwahati Bcnch of the Central 
Administrative Tribunal, Guwahati, and communicated vide No. 276/96/ 2068 dated 

22-06-99. 

Sir, 
1 had been away since May, 1999 in connection with a foreign training. I returned to 

post on the 7Ih September, 1999 and received the copy of the Judgement dated 24-03-99 

passed by the Guwahati Bench of the Central Administrative Tribunal. 1 had to study the 

records and consult my lawyers. Havig been posted in an isolated area, and the need for 

attending to my official duties and responsibilitieS, 1 have been able to n1ake my 

representation now. I hope the delay, if any, is thus explained. 

s in ñy application vide No. 276/96 to the Guwahati Bench 
I made the following claim  

of the Central Administrative Tribunal: 

). 

I prayed for taking into account the period of my officiating appointment against a cadre 

post of the Indian Forest Service in Tripura from 15-02-91 to 09-03-92 for the purpose of 

fixing my year of allotment. The claim stands on thefolloWiflg grounds: 

a); I have been in the select list continuously since 1989. 

b). A clear vacancy arose in the Tripura part of the cadre from 22-1 1-90. 

: 

I 
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c). The Ministry of Environment and Forests, Government of India approved the 

period of officiating appointment. 

Reference: No. 17020/12/90 / IFS-Il daied 02-06-92. 

d). The Ministry of Environment and Forests, Government of India in their written 

statement dated 11-03-98 submitted to the Guwahati Bench of the Central 

Administrative Tribunal admitted of 'a slight omission' resulting in the ignoring of the 

aforesaid period of officiating appointment towards fixation of my year of allotment. 

prayed for protection of my seniority against (1) unusual delay in my promotion to 

the Indian Fbrest Service and (2) simultaneous irregular order for promotion, merely ten days 

before my officiating appointment, of three officers from the 1987 batch to the senior scale 

long before they had been eligible. That would call for considering inydeemed date of 

promotion with effect from 2j20.,. or ignoring the irregular and unfair order promoting 

three officers from the 1987 batch while fixing my seniority. The basic facts against which the 

claim was made are in4icated below: 

Unusual delay in my iromotion to the Indian Forest Service 

The select list, against which the Appointment and Services Department, Government 

of Tripura proposed (No. F. 2 (12) - GA /89 DATED 24-09-91) for my regular 

appointment, was held back unattended for a long time in the office of the Principal 

Chief Conservator of Forests, Trãpura. The Appointment and Services Department, 

Governmeiit of Tripura in the meantime tried to locate the same when a new vacancy 

\ arose with effect from 22-11-90. That resulted in the unusual delay in issue of order 

for my prdmotion to the Indian Forest Service.. - 

Irregular order for promotion of three officers from the 1987 batch to the senior 

scale 

a). The Appointment and Services Department, Government of Tripura issued orders 

on the 4th  February, 1991 (No. F. 2 (14) - GA / 90 dated 04-02-91) promoting Shri 

Avinash C Shrivastava, Shri Jagdish Singh and Shri Ngulkhohao (vho joined the 

service on 6 th  July, 1987, 6 t11  July, 1987 and 28th July, 1987 respectively) to the senior 
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scale with retrspective effect from the I of February, -1991. It was clearly a hurried 

action that aimed it depriving me of my due seniority in an unfair, arbitrary and 

irregular manner. I had been at the time already in the select list and a clear vacancy 

existed since 22-11-90; whereas (Iì.jhpse three officers had not even become eligible 

for promoti on  more over (2). the potion order was issued without the 

mandato concurrence of the Joint Gadre AuthorI 	 fl  

b). 	The State Government grossly violated the provision of the relevant rules and 

directions from the Government of India while issuing' the promotion order dated 04 

02-91. The authorities should protect mc from loss of seniority as a result of such 

irregular, arbitrary and unfair order. 

The DP & AR direction dated 23-08-82 categorically mentions as follows: "... 

it has been decided that in order to determine the suitability of the direct recruits to the 

Indian Forest Service for promotion to the posts in the senior time scak, their work 

and performance should be watched for a period of at least one year after'they have 

- completed successfully the period of probation of three years." 

I 

Reftrence Direciion'issued by the DOPT. Government of India to the Chief 

Secretaries of Slate Governments i'ide letter no. 16011 / 3 / 82 - AJS (119 dated 23-08-

82 of the DP & AR, MoHA. - - 

iii). 	While ne might argue about Lliffcrences in some service conditions, there was no 

logic or grounds for discrimination amongst the three All mdii Services on a basic issue ike 

fixation of seniority on promotion. I therefore prayed in my application for following the 

rationalised basis for fixation of seniority on promotion dependent on thcicngth of qualifying 

service for fixing n seniority, as had already been enforced ii case of the lAS and the IPS. 

The Ministry of Environment and Forests. Government of India in its written 

statement indicated that my seniority, was fixed on the basis of the extint Seniority Rules as 
• 	 .. 	 . 	 -.. 

the Seniority Rules for the IFS was revised only with el feel from 01 -01 -98./I should not he 
• 	 Ic- 

made to suffer for the unusually long time taken by the Ministry of knvironment and Forests. 

Government of India in issue of its Noti lication as per l)P and AR guidelines dated 1 8-01 -88, 

	

...-,----------- -- 	 ___ 

p 
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• 	 *hen those for the other two All India Services had been done in 1988. My claim was thal 

should be given justice by taking in to account the length of, qualifying service before 

promotion to the IFS for fixation of my year of allotment. The Government of India may 

deliver justice against my valid claim, as not doing so would be unfair and discriminatory. 

• 	Reference: DP & AR Noq/Ication No. 14014117 / 86— AIS (I) GSR 42 (F) dated 18-01-88. 

All the above claims were included in my application vide OA No. 276 / 96 of the 

Guwahati I3ench of the Central Administrative Tribunal, that was disposed of by the 

Honouráble Tribunal on the 24th  March, 1999. I have the honour to submit this representation 

for kind consideration and justice without any prejudice to my liberty to seek further legal 

redress, ava!labl if any, in the appropriate court of law following the disposal of the case by 

the Central Administrative Tribunal on the 24th  March, 1999. 

- 	Yours faithQilly, 

. . 	 . 	
(AK Sinha) 

- S 	• 

4•.I 
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1. 
AK sldia,ITh(Mr..87) 
iepahiJala, %st ¶ripura 
Xteg October 3, 2000. 

P. 
• 	The secretary. 

Ministry of Mmixonment, & Forests, 
avern2ae* if Xn&ta, Peryavaran thavan, 
cG 'Cél.x, imdi Rad, 

• Now tlhi 1103 

Throvah Prepet dmnnel 

Sub - 0-4 }b. 276/96 AK Sithe \ras Union of Iiia & 
thrn i 	Giwahati Berch, 

•f 	Qrder No.22012/10/97.. IPS..II dated 9th 2iwt, 2000 
1.' 	 if the flP, QC Ø  and c.nfidentia3. letter.T,33(5).. 

GA (*)/97 dated 28/08/00 of the GAD (FcT), Govt. 
of Tripure, 

air, 	 • 

I have the honour. to acknowledge the receipt if tt 
the above •rder, I may p.irt out that the remand Notice dated 
18/12/99 did not relate to CA.No. 276/96 referred to ab.ve 

My roprea.ztatien in puraua1xe to the erder dted 24/03/99 
:. 	• 

 
Of the Central Administrative Tribunal Giwahatj Be  mh in 
the said CA was submitte4in 20/09/99, and was forwarded 

through proper channel vide letter No. P.5-i (A)/rrr,-9/2336 
dated 20/09/99 of the DPO 1re!t Training !Lv14Asi;n43epahija1, 

2. 	The Ministry of Environuert & ?rests, ('vt, of 
india rzverthelesa con'idered my earlier representations 

attached to O.A. lb. 276/96 in respect of one of my claims 

ith was on entitlement of benefit if officiation on cadre 

pest from 15/02/91. The denial of benefit of .fLiciatin en 

cadre post from 1S/02/91 and granting the same from 1S/o3/9i 
on the ground that my name was irx1uded in the elect List 
prePared on 15/03/91 only was, hewever, not in conformity 

with the facts and circumstarxes if the case • The Ministry 
• 	ignored the fact that my name "A-.J.Wluded 	 e Select List 

	

• 	PrePared in meetings held sr(3O/12,49)and 	and that 
the said Select Ljst was in force till its review and evisjin 

• on the basis of the next Select List meeting held en i5,O3/92.. 
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Copy 

No.17013/12/90-IFS-il 
Goernrnent of india 

Ministry of Environment and Forests 
Paryavaran Bhavan, 
CGO Complex, Lodhi Road, 
New Delhi- i 10 003 

4 \-Dv'L- 	4cjJ . 	Dated 20th September, 1990 

To 
The Secretary, 
Appointment Department 
Government of Tripura, Agartala 

( 	 "lee 	rev  zAr I(IW)L 7  

Subject : indian Forest Seryice - TRIPURA CADRE --Promotion to communication of 
Select list. "2.5.1O  

ir,. ke  l ei o  

I am directed to refer to your letter No.F.2(i 3)-GA189(part) dated the 20Lpril, 1990 
addressed to the Union Public Service Communication and to say that the Commission have vide 
their letter No.F./10/1 2(4)189-MS dated 28111 May, 1990 approved a Select list of officers of State 
Forest Service of Tripura for promotion to the Indian Foest Service cadre of Tripura prepared by 
the Selection Committee meeting held on 30111 December, 1989 .at Shillong and on 7th April, 1990 
at Calcutta consisting of the following two names : .. 

Name of the officer Date of birth 

01. 	Shri A.K. Roy (SC) 
02 	Shri A.K. Sinha 

04-Qj.2Q 
19-05-1950 

Since Shri A. K. Roy who has been included in the list stands promoted to the Indian 
Forest Service vide Ministry's Notification No. 17013/12/89-IFS-Il dated 16-12-9 the list would 
effectively consist of the name of only one officer i.e. Shri A.K. Sinha. - ---- 

If and when the State Government propose ____point the above officer by promotion to 

(

the ,State Cadre of the IndiâitFest SiTh'èroposal 1this behalf may kindly be sent' to this 
Ministry along with the following documents, viz: 

r i) 	information in respect of the officer poposed for promotion proforma i & ii (pages 
4143 of the All India Services Manual . . . part, Fifth Edition); 

) ii) 	a declaration as to single m'aritaLstatus, 
/ iii) 	a certificate that no deterioration in the work of the officer has takei place since 

inclusion of his name in the Select List; 
iv) 	a certificate that there is no stay order, or any other prohibition on promotion to the 

State cadre of the Indian Forest Service. 

'Proposals for fixation of seniority of the officers may also be sent simultaneously (in 
duplicate) in terms of letter. No.1801 1104176-AIS dated 24.2.1976 from the Ministry of Home 
Affairs (Department of Personnel & AR) New Delhi. 	/ 

Yours faithfully, 

- 	 Sd!- (K.S. Achar) 
Under Secretary to the Government of India- 

Copy forwarded for information with reference to letter cited in para I and subsequent letter 
No.10/12(1)189-MS dated 24 h  august, 1990 to 

The Secretary, Union Public Service Commission Dholpur I-louse, Shahjahan Road, New 
Deihi-IlO011. 

Sd!- (K.S. Achar) 
Under Secretary to the Government of India 

a,  
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ORIGINAL APPLICATION NO. 470/2001 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

ShriAKSinha 	- - Applicant 

Vs. 

Union of India & Others - 	 - Respondents 

Reply on behalf of the Respondent No. I 

I, Ashok Kumar, aged 46 years S/o Late Shri L D 1--'-i1ra, working as Under 

Secretary in the Ministry of Environment & Forests, Government of India, 

Paryavaran Bhawan, New Delhi do hereby solemnly affirm and say as under: - 

2. That I am Under Secretary in the Ministry of Environment & Forests, 

Government of India, New Delhi and having been authorised, I am competent 

to file this reply on behalf of Respondent No. 1. I am acquainted with the facts 

and circumstances of the case on the basis of the records maintained in the 

Ministry of Environment & Forests. I have gone through the Application and 

understood and contents thereof Save and except whatever s specifically 

admitted in this reply, rest of the averments will be deemed to have been denied 

and the Applicant should be put to strict proof of whatever he claims to the 

contrary. 

3.1 A Select List was drawn up for Tripura seent of Mani ur-Tripura cadre 

on L of IFS the Selection Committee in its meeting held 	30.12.1989 nd 7.4.1990. 

The following officer's names were included in that list: 

ShAKRoy,  

2. Sh A K Sinha 

UPSC approved the list vide their communication dated 28th May 1990. Since 

Shri A K Roy had already been promoted to IFS with effect from 16th 

December 1989 on the basis of his inclusion in the select list for 1988,the list 

prepared by the Selection Committee in its meeting held on 30.12.89 and 

7.4.1990 consisted of one effective name only i.e. that of Sh A K Siihis was 

communicated to the Government of Tripura vide our letter No. 17ó1 3/12/90 

IFS II dated 20th_September 1990 with the request that a detailed proposal for 

Lpromotion of the applicant may be sent to the Go. of India as and when the 

Un1er sacmtw 
Mm. of Env1 	qests 

vt. C 
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State Government proposed to appoint the applicant by promotion to the State 

Cadre of IFS. It is submitted here that as per promotion regulations the 

appointment of the SFS officers included in the Select List shailbe made by the 

Central Government on the recommendations of the State Government in the 

order in which the names of the members of the SFS officers appear in the select 

list for the time being in force. i 

3.2 Though the State Government sent the proposal in this regard vide the 

Government of Tripura letter No.F.2(13)-GA/89 dated 15th March 1991, Sh A 

K Sinha could not be promoted to IFS as the proposal was received late and the 

subsequent Selection Committee meeting had been held on 15th March 1991 

rendering the earlier Select List invalid. 

3.3 In the list prepared by the Selection Committee meeting in its meeting held 

on 15th March 1991, the name of Sh A K Sinha was at S.No.1, This Select List 

was approved by UPSC on 25th November 1991. On the basis of the proposal 

received from the Government of Tripura Sh A K Sinha was appointed to IFS 

with effect from 10.3.1992. 

3.4 As submitted in preceding para, the applicant's name was included in the 

Select List prepared on 15.3.1991 and he was appointed to the IFS on 13.2.1992 

after receipt of necessary proposal from the State Government of Tripura. 

3.5 The applicant was promoted under IFS (Appointment by Promotion) 

Regulations, 1966, to the Tripura segment of Joint Manipur -Tripura cadre of 

IFS with effect from 10.3.92 on the basis of Select List of officers drawn by the 

Selection Committee in its meeting held on 15.3.1991, which was constituted 

under the provisions of the IFS (Appointment by Promotion) Regulations, 1966 

and was approved by the Union Public Service Commission. 

3.6 Against one reported vacancy, the applicant was appointed by promotion to 

IFS in the Tripura segment of Joint Manipur -Tripura cadre of IFS on 

10.03.1992. After the appointment of the applicant, his seniority was fixed under 

Indian Forest Service (Regulation of Seniority) Rules, 1968 and he was assigned 

"1988" as his Year of allotment. 

3.7 Shri A K Sinha challenged the year of allotment assigned to him by way of 

OA No.276/96 before the Guwahati bench of Hon'ble CAT. The OA was 

1d!x Seactary 
Mm. of Env. & Forcsts 

Govt. of India 

2 



4 

1 

decided by the Hon,ble Tribunal vide its order dated 24.3.1999. The operative 

portion of the tribunal order directed the respondents that the entire matter 

needs to be considered by the authority concerned taking into consideration all 

the materials in the records and dispose of the representation by a reasOned 

order. 

3.8 In pursuance of the directions given by the Hon'ble Tribunal, the respondent 

No.1 examined the records as well as the representations submitted by the 

Applicant and passed a reasoned order No.F.22012/10/97-IFS II dated 9th 

August 2002 whereby the applicant was assigned "1987" as his year of allotment. 

The applicant has now challenged this order through this present OA. Having 

thus submitted the brief background of the case, the answering respondent 

submits his reply to the averments made in the Original Application in the 

succeeding paragraphs. 

4.1 In response to para 4.1, the answering respondent has no comments as this is 

a matter of record. 

4.2 In response to para 4.2 the answering respondent has no comments. 

4.3 In response to para 4.3, the answering respondent has no comments as this is 

a matter of record. 

4.4 In response to para 4.4, as explained in para above, the impugned order 

issued under No.F.22012/10/9-IF5 II dated 9th September, 2000, was issued 

after considering all the issues involved and giving opportunity of personal 

hearing to the persons interested 
( 

Respondent No.19 and 20 in the OA 

Io.276/96). This is ftu±her explained in the succeeding paragraph. 

4.5 In response to para 4.5 (i) it is submitted that Rule 3 of the IFS (Regulation 

of Seniority) Rules 1968 provides for assignment of year of allotment. Rule 

3(2)(c) which is material in the present case is extracted below:- 

"3(2)(c) "Where an officer is appointed to the Service by promotion 

in accordance with rule 8 of the Recmitment Rules, the year of 

allotment of the junior-most among the officers recruited to the 
Tjnaet  secretarl  

Mm. of Env. & 	 3 
Govt. Of 
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Service in accordance with rule 7 of if no such officer is available 

the year of allotment of the junior most among the officers 

recruited to the Service in accordance with rule 4(1) of these Rules 

who officiated continuously in a senior post from a date earlier than 

the date of commencement of such officiation by the former" 

Explanation 1.- In respect of an officer appointed to the Service by 

promotion in accordance with sub rule(1) of rule 8 of the 

Recruitment Rules, the period of his continuous officiation in a 

senior post shall, for the purpose of determination of his seniority, 

count only from the date of the inclusion of his name in the Select 

List, or from the date of his officiating appointment to such senior 

post, whichever is later." 

4.6 This issue was examined by the l-ion'ble Supreme Court in the case tifled 

RRS Chouhan and Ors. Vs. Union of India and Ors., 1995(2) SLJ(SC) 142. The 

relevant passages from the judgment of the apex court in that case where the 

scope of these rules was explained are quoted below: 

This means that the two requirements, namely, officiating 

appointment to the senior post and the inclusion of the name in the 

select list, must be fulfilled before the benefit of officiation can be 

availed by a promotee officer for the purpose of seniority. From the 

said provisions it necessarily follows that both these conditions must 

be satisfied not only at the stage of commencement of the period of 

officiation but should continue to be satisfied during the entire 

period of officiation till appointment made to the Service. In other 

words, under rule 3(2)(c) of the Seniority Rules, a promoted officer 

can avail the benefit of the period of continuous officiation in a 

senior post for the purpose of seniority only if the following two 

conditions are fulfilled at the time of his appointment to the Service: 

he had been continuously officiating in a senior post and 

his name was in the select list during the period of such 

continuous officiation." 

4.7 In the case ofe applicant, he was officiating on a senior post: with effect 

• çj) 
 

from 15 1992,4d his name was included in the Select List prepared on 

of EUV. & 
1 	 o 



15.3.1991. The applicant was appointed on promotion to IFS on 13.2.1992. Since 

he was officiating in a senior post till his appointment to the IFS, he was entifled 

to the benefit of officiation on cadre post with effect from 15.3.1991, i.e. the date 

on which both the conditions, namely inclusion of his name in the select list and 

his officiation in a senior post, were met. Junior most Direct Recruit officer of 

1987 batch was officiating in a senior post with effect from 01.02.1991 and 

therefore in terms of rule 3(2)(c) of the IFS (Regulation of Seniority) Rules 1968 

the applicant was assigned "1987" as his year of allotment in IFS cade of 

Manipur-Tripura. Even if it is conceded that the applicant should have got the 

benefit of officiation w.e.f. 15.2.1991 as his name was included in the earlier 

Select List, he would have got "1987" as his year of allotment as the Junior most 

Direct Recruit officer of 1987 batch was officiating in a senior post with effect 

from 01.02.1991. 

4.8 In response to para 4.5 ii it is submitted all the relevant facts of the case and 

submissions made by the applicant were considered before the issue of the 

impugned order. 

4.9 In response to para 4.5 ii (a, it is denied that there was any unusual or 

arbitrary delay on the part of the answering respondent in the promotion of the 

applicant to the IFS. It is admitted that in the list drawn up by the Selection 

Committee in its meeting held on 30.12.1989 and 7.4.1990 , the following 

officer's names were included 

ShAKRoy 

ShAKSjnha 

UPSC approved the list vide their communication dated 28th May 1990. Since 

Shti A K: Roy had already been promoted to fF5 with effect from 1 6ti 

December 1989 on the basis of his inclusion in the select list for 1988, the list 

consisted of one effective name only i.e. that of Sh A K Sin}a. This was 

communicated to the Government of Ttipura vide our letter No.17013/12/90 

IFS II dated 20th September 1990 with the request that a detailed proposal for 

promotion of the applicant may be sent to the Govt. of India as and when the 

State Government proposed to appoint the applicant by promotion to the State 

Cadre of IFS. Though the State Government sent the proposal in this regard 

vide the Government of Tripura letter No.F.2(13)-GA/89 dated 15th March 

1991, Sh A K Sinha could not be promoted to IFS as the proposal was received 

Under Secretary 
. of Env. & Forests 

Govt of India 
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late and the subsequent Selection Committee meeting had been held on 15th 

March 1991 rendering the earlier Select List invalid. In the list prepared by the 

Selection Committee meeting in its meetingheld on 15th March 1991, the name 

of Sh A K Sinha was at S.No. 1. This Select List was approved by UPSC on 25th 

November 1991. On the basis of the proposal received from the Government of 

Tripura Sh A K Sirtha was appointed to IFS with effect from 10.3.1992. 

As submitted in preceding para, the applicant's name was included in the Select 

List prepared on 15.31991 and he was appointed to the IFS on 13.2.1992 after 

receipt of necessary proposal from the State Government of Tripura. 

410 In response to para 4.5 ii (b), the answering respondent has no comments 

as it relates to Respondent No.2 whose response in this regard may kindly be 
referred to. 

4.11 In response to para 4.5 ii) (c), the answering respondent submits that the 

seniority of the applicant has been fixed in terms of Rule 3(2)(c) of the IFS 

(Regulation of Seniority) Rules 1968 which were in operation at that point of 
time. 

4.12 In response to para 4.6, the answering respondent submits that the 

applicants name was included in the Select List prepared on 15.3:1991 and he 

was promoted to IFS on the basis of the proposal received from the 

Government of Tripura in this regard.. 

4.13 In response to pan. 4.7, the answering respondent submits that as stated in 

the preceding para, the name of the applicant was included in the Select List 

prepared on 15.3.1991 and therefore the averment of the applicant that he 

should have been considered for promotion w.ef22.i1.1990is misconceived. 
As regards promotion of three direct recruit officers of 1987 batch to senior 

scale of pay, the submissions of Respondent No,2 may kindly be referred to. 

4.14 In response to para 4.8, it is submitted that the fixation of seniority of 

promotee officers was dealt with under the IFS (Regulation of Seniority) Rules 

1968 which were in operation at that point of time. These have been amended 

L--n ~~ 
with effect from 1.1.1998 and the seniority of promotee officers is now decided 

Un3et Secrtty 
n. of Env. & Forests 	 6 
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under the provisions of the Indian Forest Service (Regulation of Seniority) Rules, 

1997. Since the applicant was promoted in 1992, his seniority had to be fixed in 

terms of the regulations prevalent at that point in time. His contention that his 

seniority should be fixed in terms of the Indian Forest Service (Regulation of 

Seniority) Rules, 1997, which came into effect from 1.1.98 is misconceived. 

4.15 In response to para 4.9, the answering respondent has no comments 

5.1 in reply to averments made in Para 5, it is submitted that the position as 

brought out in the preceding paragraphs is that the name of Applicant was 

included in the select list prepared on 15.3.1991 and he was appointed to IFS on 

promotion on the basis of this select list on receipt of proposal from the 

Government of Tripura. 	 .- ,.. 

JAI 

5.2 The applicant was officiating on a senior post with 	15.2.1991 and 
his name was included in the Select List prepared on 	291. The applicant 

41  

was appointed on promotion to IFS on 112.1 992,8ce he was officiating in a 

senior post till his appointment to the IFS, he was entitled to the benefit of 

officiation on cadre post with effect from 15.3.1991, i.e. the date on which both 

the conditions, namely inclusion of his name in the select list and his officiation 

\ \ in a senior post, were met. Junior most Diret Recmit officer of 1987 batch was 

\l officiating in a senior post with effect from 01.02.1991 and therefore in terms of 

rule 3(2)(c) of the IFS (Regulation of Seniority) Rules 1968 the applicant was 

assigned "1987" as his year of allotment in IFS cadre of Manipur-Tripura. 

PRAYER 

In view of the foregoing paragraphs, it is abundantly clear that the present 

Application is devoid of any merit and deserves to be dismissed forth with and 

the Respondent prays accordingly. 

A 2-~ ,tu, 
(Ashok Kumar 

Under S.cretary 
Mn. of Env. & Forests 

Govt. of India  
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VERIFICATION 

I, Ashok Kumar, Under Secretary to the Government of India having my office 

at Paryavaran Bhawan, CGO Complex, Lodi Road, New Delhi - 110 003, do 

hereby verify that the cont.ents stated above are true and correct to the best of 

my knowledge, belief and information and that nothing has been suppressed 

there from. 

Verified at New Delhi on this 3 d  day ofjuly, 2002. 

4-~ ",- 
(Ashok Kumar) 

tJickr Secretaryr  
of En. & FOf. 

Govt of Idj 
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ORIGINAL APPLICATION No.1470/2001"0'  
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Achintya Kumar Sinha 	 Applicant 

Vs 

Union of India & Others 	Respondents 

Rejoinder by the applicant to the written statement by respondent no. 1 

1. I, Achintya Kumar Sinha, aged 52 years Sb, Lt. Nilkanta Sinha, working as 

Conservator of Forests (Working Plan, Research & Training) in the office of the 

Principal Chief Conservator of Forests, Aranya Bhavan, Agartala do here by 

solemnly affirm and submit this rejoinder to the written statement by respondent no. 

i. 

11 
'That the answering applicant submits consolidated comments hereunder in 

paragraphs 3 to 11 below of this rejoinder, with regard to denials and submissions 

made in the written statement on issues appearing in the O.A.: - 

That submission by this applicant that order no. F. 22012 / 10 I 97-IFS-I1 dated 09-

08-2000 (Annexure - 1 of OA) of the Government of India (Gol for short hereinafter) 

had considered only one issue and completely ignored the others in his representation 

:dated 20-09-99 (Annexure - 2 of O.A.), was denied by respondent no.1 without any 

explanation, and that the said denial amounts to deliberate misrepresentation of facts 

contrary to admitted documents indicated hereinabove; and for clarity and easy 

reference the issues not at all considered by the Gol in its order dated 09-08-2000 are 

listed below: \J \ \ 9 
4a) protection of seniority against unusual and arbitrary delay in promotion of the 

/ 
applicant to IFS by considering his deemed date of promotion from 22-11-1990; 

protection against loss of seniority of the applicant due to irregular order for 

promotion of three 1987 batch IFS officers to senior scale before they had become 

eligible; 

adoption of the same rationalised basis for fixation of seniority of the applicant on 

promotion to IFS, as had already been applied in case of the other two All India 

Services since 1988 as per Gol guidelines dated 18-01-1988. 

In view of the submission as above read with paragraph 5.1 in the O.A., the entire 

matter deserves kind reconsideration by this Honourable Tribunal on the basis of 

materials on record and admitted facts, now available, for ends of justice. 
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That for such misuse of the judicial process, as narrated in the foregoing paragraph, 

through deliberate and willful misrepresentation of facts relating to matter of records, 

the respondent no.1 deserves exemplary punishment to protect this Honourable 
1 1 

Tribunal in future from such misuse; and the written statement dated 11-07-02 

deserves rejection on the same ground. 

That denial by respondent no.1 on the applicant's claim for benefit of officiation in 

ctdre post of IFS w.e.f. 15-02-1991 is vague, without substance, deliberately evasive 
11 

and is a clear act of willful suppression of relevant material facts, as appearing in Gol 

letter dated 20-09-1990 (Annexure 4 to O.A.) that the applicant had been in the Select 

L'ist for promotion to IFS prepared in Selection Committee Meetings held on 30-12-

89 and 07-04-90; and further that according to the extant Sub-Regulation (4) of 

Regulation 7 of IFS (Appointment by Promotion) Regulation, 1966 effective till its 

rvision vide Notification dated 3 1-12-1997, the said Select List had been valid till 

the subsequent Select List was prepared on 15031991 ,,/'  

That the respondent no. 1, in illegally and arbitrarily denying the submission of this 

applicant for the benefit of officiation with effect from 15-02-199 1, has retreated 

from its own written statement dated 11-03-1998 filed in O.A. No. 276 of 1996 - AK 

Sinha vs Union of India & others, wherein at paragraph 6 the respondent no. 1 

èategorically admitted that "the officiation of the applicant on a cadre post from 

15.2.91 to 9.3.92 was approved by the Government of India. Accordingly, he is 

entitled to the benefit of such officiation into the matter of fixation of his seniority in 

the IFS." That further in the same written statement dated 11-03-1998 it was 

reiterated at paragraph 7 that "the applicant was entitled to the benefit of officiation 

on a cadre post for the period 15-02-199 1 till his appointment to the IFS". 

copy of written statement dated 11-03-1998 filed in O.A. No. 276 of 1996 - AK 
Sinha vs Union of India & others is enclosed and marked as Annexure - A. 

ii hat for such misuse of the process of justice through this Honourable Tribunal, as 

narrated in the foregoing paragraph, through deliberate and willful misrepresentation 

of facts relating to matter of records, which had already been specifically admitted by 

he same authority in the written statement dated 11-03-1998 as referred to above, the 
11 espondent no.1 deserves exemplary punishment in order to protect this Honourable 

Tribunal from such rampant, insensitive and expressly deliberate misuse, and the 

instant written statement dated 11-07-02 deserves rejection on the same ground. 

;.That on the question of delayed promotion of this applicant to IFS in spite of his 

name having effectively been the only one in the Select List prepared on 30-12-1989 

244t.4 7 	2 
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and 07-04-1990, and a clear vacancy having had arisen since 22-11-1990, the 

explanation in the instant written statement is as follows: 

That the applicant could not be promoted to IFS against the Select List 

prepared on 30-12-1989 and 07-04-1990 due to delayed receipt of proposal 

from the Government of Tripura, being the respondent no.2. 

The other explanation put forward in support of denial of the applicant's claim 

for promotion to IFS w.e.f. 22-11-1990 is that the applicant was included in 

the Select List on 15-03-1991, obviously suggesting, inter alia, that the 

applicant was not in the Select List on 22-11-1990, which is not a fact as per 

records, being Gol letter dated 20-09-1990 (Annexure- 4 to O.A.). 

Thus, respondent no. 1 admitted that delay was there and it was caused by 

Government of Tripura, being respondent no.2. The fact that the applicant's name 

having effectively been the only name in the select list prepared in meetings held on 

30-12-1989 and 07-04-1990, and that the respondent authorities had failed to promote 

the applicant in spite of vacancy in the promotion quota during the currency of the 

said select list till its review in the Selection Committee meeting held on 15-03-91, 

clearly shows the unusual delay by the concerned authorities in promoting the 

applicant, and the respondents have thus no justifiable grounds for refusing benefit of 

promotion to IFS to the applicant w.e.f. 22-11-1990. 

That this applicant begs to draw the attention of this Honourable Tribunal that 

respondent no. 1 resorted to deliberate suppression of the relevant fact that the 

applicant's name had effectively been the only one in the valid Select List when the 

vacancy had arisen in the promotion quota with effect from 22-11-1990; and for such 

misuse of the process of justice through this Honourable Tribunal, as narrated in 

paragraph 8 (b) of this rejOinder, the respondent no.1 deserves exemplary punishment 

to protect this Honourable Tribunal from such insensitive and deliberate misuse, and 

the written statement dated 11-07-02 deserves rejection on the same ground. 

That on the applicant's claim for protection against loss of seniority due to irregular 

order of promotion of three 1987 batch IFS officers to senior scale before they had 

become eligible, the respondent no. 1, being the appointing authority for IFS, has no 

comments apart from suggestion to refer to response from respondent no.2, and it 

may therefore be assumed that the respondent no. 1 had no disagreement with the 

matter relating to application of rules as raised by the applicant. 
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This applicant begs to add in this regard that the Department of Personnel and 

Adnm. Reforms, Ministry of Home Affairs, Govermnent of India under their 

letter No. 16011 I 3 / 82 —MS (IV) dated 23-08-1982 reviewed the previous 

directive under their letter dated 24 th  September 1973, which required "that 

the direct recruits to the Indian Forest Service may be considered for 

promotion to senior scale on completion of 5 years of service, including 

period of their training." The new directive as per the said letter dated 23-08-

1982 was as follows, "it has been decided that in order to determine the 

suitability of the direct recruits to the Indian Forest Service for promotion to 

- the posts in the senior time scale, their work and performance should be 

watched for a period of at least one year after they have completed 

successfully the period of probation of 3 years. In other words, the direct 

recruits to the Indian Forest Service may be considered for promotion to 

senior scale on completion of 4 years of service, including the period of their 

training." 

A copy of the letter No. 16011 / 3 / 82 —AIS (IV) dated 23-08-1982 is enclosed and 
marked as Annexure-B. 

This applicant begs to resubmit in connection with this matter that according 

to Sub-rule (1) of Rule 6-A read with clause (h) in Rule 2 of the IFS 

(Recruitment) Rules, 1966 appointments to the posts in the senior time scale 

of pay shall be made by the Joint Cadre Authority in case of a Joint Cadre, 

Further, that Notifications dated 13-09-1989 for promotion for three officers 

of 1985 batch of direct recruits and Notifications dated 24-05-1990 for 

promotion of two direct recruit officers of 1986 batch had been issued with 

the express concurrence of the Joint Cadre Authority, and as such the 

order/Notification 	dated 04-02-199 1 (Annexure-5 to O.A.) of the 

Government of Tripura promoting three direct recruit IFS officers of 1987 

batch to the senior scale without concurrence of the Joint Cadre Authority was 

evidently a hasty and irregular action by an incompetent authority and was, 

therefore, void and inoperative. 

A copy of the Notification dated 13-09-1 989 of the Appointment & Services 
Department, Government of Tripura is enclosed and marked as Annexure C, and a 
copy of the Notification dated 24-05-1990 of the Appointment & Services 
Department, Government of Tripura is enclosed and marked as Annexure D. 

That the petitioner submits that as the said void and otherwise premature and illegal 

promotion order also caused substantial and undue loss of seniority to the applicant 

by placing him below three 1987 batch of IFS direct recruits in seniority, this 

Honourable Tribunal may be graciously pleased to set aside the said illegal 

order/Notification dated 04-02-1991. 
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As regards the submission for direction to the respondent authorities to adopt the 

same rationalised basis for fixing the seniority of the applicant in the IFS, as adopted 

since 1988 in case of the other two All India Services, the respondent no. 1 submitted 

that IFS (Regulation of Seniority) Rules, 1968 was amended w.e.f. 01.01.1998, and 

the seniority of the promoted officers are decided accordingly as per the revised rules. 

The respondent no. 1 failed to explain or justify for differential treatment for the long 

period from 1988 to 1997 on a basic issue like fixation of seniority on promotion in 

case of the IFS vis-à-vis the other two All India Services, which had adopted the 

rationalized basis for fixation of seniority on promotion dependent on the length of 

qualifying service in the feeder post since 1988. This applicant, therefore, craves for 

appropriate orders of this Honourable Tribunal to correct this blatant discrimination 

without any justification or logic and graciously order for application of the same 

rationalized basis for fixation of seniority on promotion to IFS in case of this 

applicant. 

That the answering applicant, after responding to the averments made in the written 

statement by the respondent no. 1 in general in a consolidated manner, submits here 

under para wise reply to the averments made in the said written statement. 

That on the averments made in paragraphs 1, 2, 3.1 to 3.8, 4.1, 4.2 and 4.3 this 

applicant does not intend to make any submission at this stage, being formal and 

matter of records, and the respondents may substantiate those averments to the 

satisfaction of the Honourable Tribunal at the time of hearing wherever called for, 

and in case any of the issues covered in the aforementioned paragraphs assume any 

relevance at the time of hearing, this applicant may kindly be allowed the liberty to 

respond to those in the appropriate manner. 

That on the averments made in paragraph 4.4 it is submitted that the date of the Gol 

order is wrongly quoted in the written statement as 9th  September 2000 in place of 9th 

August 2000, and the claim by the respondent no. 1 that the said order was issued 

considering all the issues is a complete misrepresentation facts, and has been dealt 

with in details in paragraphs 3 and 4 of this rejoinder. 

That it is also evident from said paragraph 4.4 of the written statement that the 

respondent authority failed to comply with the order dated 24-03-1999 of this 

Honourable Tribunal that before taking any decision by the competent authority the 

persons interested may be given opportunity of personal hearing.", as the respondent 

authority did not give any opportunity to this applicant for personal hearing, before 

taking the decision under its letter dated 09-08-2000 leading to non consideration of 

majority of the issues involved in the OA, as pointed out in para 3 of this rejoinder 
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and illegal and unjust decision in a deliberate deviation from its own categorical 

admission in its previous written statement in O.A. No. 276/96 as described in 

paragraphs 5, 6 and 7 of this rejoinder., compelling this humble petitioner to approach 

this Honourable Tribunal once again for justice. 

That on the averments made in paragraphs 4.5 and 4.6 of the written statement this 

applicant does not intend to make any submission at this stage, being matter of 

records relating to rules and case laws, and the respondents may substantiate those 

averments to the satisfaction of the Honourable Tribunal at the time of hearing 

wherever called for, and in case any of the issues covered in the aforementioned 

paragraphs assume any relevance at the time of hearing, this applicant may kindly be 

allowed the liberty to respond to those in the appropriate manner. 

That on the averments made in paragraph 4.7 of the written statement on the issue of 

benefit of officiation in a cadre post w.e.f. 15-02-1991, this applicant humbly 

submits that the respondent no. 1 has resorted to deliberate suppression of relevant 

facts through misrepresentation, and this has been dealt with in details in paragraphs 

5, 6 and 7 of this rejoinder. 

18 That on the averments made in paragraph 4.8 of the written statement on the issue of 

non consideration all issues other than one as per this Honourable Tribunal's order 

dated 24-03-99, the denial, a repetition of the averments in para 4.4 of this written 

statement, by the respondent is once again a complete misrepresentation of facts, and 

this has been replied and explained adequately in paragraphs 3 and 4 of this rejoinder. 

That on the averments made in paragraph 4.9 of the written statement on the issue of 

protection of seniorituy against unusual and arbitrary delay in his promotion to IFS by 

considering hid deemed date of promotion w.e.f. 22-11-1990, the respondent has 

accepted that there was delay, but indicated the responsibility for the same to the 

respondent no.2, and for that there is no causant reason on the part of the respondents 

for not extending the said relief to this applicant with consequential benefits, and the 

Honourable Tribunal may, therefore, be graciously pleased to pass appropriate orders 

to allow the legitimate relief 

That on the averments made in paragraph 4.10 of the written statement on the issue of 

protection against loss of seniority due to irregular order for promotion of three 1987 

batch IFS direct recruit officers to the senior scale before they had become ejigible, 

the respondent no. 1 had no comments as it relates to responent rio. 2. This is 

untenable as the respondent no. 1, being the appointing authority, 4eflnely was in a 

position to comment on the matter wO reference to legality of t!e  action taken by the 
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respondent no. 2, which this applicant challenged citing provisions of rules. This 

issue has been dealt with in details' in paragraph 10 of this rejoinder clearly showing 

that the impugned order/notification dated 04-02-199 1 for promotion of three IFS 

direct recruit officers was void and inoperative, and for that there is no causant reason 

on the part of the respondents for not extending the said relief to this applicant with 

consequential benefits, and the Honourable Tribunal may, therefore, be graciously 

pleased to pass appropriate orders to allow the legitimate relief by quashing the 

illegal order dated 04-02-1991. 

21That on the averments made in paragraph 4.11 of the written statement on the issue of 

adoption of the same rationalised basis for fixation of seniority of the applicant on 

promotion to IFS, as had already been applied in case of the other two All India 

Services since 1988, the respondent no. 1 simply stated that the extant rule for IFS in 

this regard was followed, and did not address the question of discriminatory treatment 

to the IFS vis-à-vis the other two All India Services on a basic issue like fixation of 

seniority on promotion for the long period from 1988 to 1997. This has been dealt 

with in details in paragraph 11 of this rejoinder, and for that there is no causant reason 

On the part of the respondents for not extending the said relief to this applicant by 

following the same rationalized basis for fixation of seniority in case of the applicant, 

who had agitated about this discrimination since long, with consequential benefits, 

and the Honourable Tribunal may, therefore, be graciously pleased to pass 

appropriate orders accordingly as deemed proper. 

That on the averments made in paragraph 4.12 of the written statement on the issue of 

commission of a grave error and injustice by the Ministry in denying the benefit of 

officiation in a cadre post to the applicant with effect from 15-02-91 on the wrong 

assumption that the applicant was not in the Select List till 15-03-91, the respondent 

no. 2 resorted to deliberately evasive and willful suppression of facts to mislead this 

Honourable Tribunal, and this matter has been dealt with in details in paragraphs 5, 6 

and 7 of this rejoinder. 

That on the averments made in paragraph 4.13 of the written statement on the issue of 

of the claim of this applicant for promotion w.e.f. 22-11-1990, the respondent no. 1 

has taken the plea that the claim was misconceived as the applicant was included in 

the Select List prepared on 15-03-91, deliberately suppressing the fact that the 

applicant was in the Select list prepared in Selection Committee meetings held on 30-

12-1989 and 07-04-1990 and the said Select List was valid till it was replaced by the 

subsequent Select List prepared on 15-03-199 1, and this matter has been dealt with in 

paragraphs 8 and 9 of this rejoinder. 
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24. That on the averments made in paragraph 4.14 of the written statement on the issue of 

adoption of the same rationalised basis for fixation of seniority of the applicant on 

promotion to IFS, as had already been applied in case of the other two All India 

Services since 1988, the matter has been dealt with in paragraphs 11 and 21 of this 

rejoinder. 

That on the averments made in paragraph 4.15 of the written statement this applicant 

has nothing further to comment. 

That on the averments made in paragraph 5.1 of the written statement the applicant 

begs to submit that the answering respondent purposely suppressed the fact that the 

applicant was continuously in the select list prepared in meetings held on 30-12-1989 

and 07-04-1990 till he was appointed to IFS on 10-03-1992, and that the applicant's 

name was effectively the only name in the select list from 07-04-1990 to 14-03-1991 

as Shri AK Roy, being no. 1 in the said Select List had already been promoted to IFS 

in December, 1989, and that the applicant was no. 1 in the Select List prepared on 15-

03-1991, and that a clear vacancy had arisen in Tripura part of the cadre since 22-11-

1990, and for that there is no causant reason on the part of the respondents for not 

extending the relief of promotion w.e.f. 22-11-1990 to this applicant with 

consequential benefits, and this Honourable Tribunal may, therefore, be graciously 

pleased to pass appropriate orders to allow this legitimate relief. 

That on the averments made in paragraph 5.2 of the written statement this applicant 

submits that the respondent has wrongly quoted the date of promotion of this 

applicant to IFS as 13-02-1992 in place of 10-03-1992, and further submits that the 

respondent no.1 has in this paragraph resorted to evasive reference and deliberate 

misrepresentation of relevant facts in a pathetic attempt, by retreating from the 

position in its own written statement in O.A. No. 276/1996 - AK Sinha vs Union of 

India and others, to support its illegal decision in the matter of denial of benefit of 

officiation w.e.f. 15-02-1991 to the applicant, and this matter has been dealt with in 

details in paragraphs no. 5,6 and 7 of this rejoinder. 

That as regards averments in para 1 to 5.2 in the written statement of the respondent 

number 1, the answering applicant begs to submit that besides matters of records and 

others specifically admitted in the foregoing paragraphs of this rejoinder, the other 

averments are denied and disputed. The answering applicant further submits that the 

foregoing paragraphs of this rejoinder covers all the relevant averments made in the 

written statement by respondent no. 1. 

That the rest would be submitted at the time of hearing. 



of the foregoing paragraphs, it is abundantly clear that the written statement 

to justify the actions and inactions of the respondent authorities challenged and 

by this applicant in the Original Application, and as such this Honourable 

may be graciously pleased to allow expeditiously the reasonable and lawful 

prayed for by this humble applicant in the OA. 

applicant further submits that in consideration of the fact that the respondent no. 1 

to deliberate misrepresentation as well as willful suppression of facts in the 

statement dated 03-07-02, as narrated here in above, to the detriment of the 

of justice through this Honourable Tribunal, and, therefore, the said respondent 

exemplary punishment for ends of justice. 

(Achintya umar Sinha) 

VERICATION 

I, Abhintya Kumar Sinha, aged 52 years Sb, Lt. Nilkanta Sinha, working as Conservator 

of 1orests (Working Plan, Research & Training) in the office of the Principal Chief 

Conervator of Forests, Aranya Bhavan, Pandit Nehru Complex, P.O. Kunjavan, 

799 006, do hereby verify that the contents stated above are true and correct to 

the 1?est  of my knowledge, belief and information and that nothing has been suppressed 

there from. 

VerEled at Agartala on this 	'August 2002 
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I 

That With regard to the statements made in 

paragraphs 3 & 4 of the tpplication the Respondent has no 

comments to offer. 

That With regd to the statements made in 

paragraph 4.1 of the application the Respondent has no 

comments to offer, beinç; formal. 

That With regard to the statements made in 

paragraph 4.2 of the arplication the Respondent begs to 

state that the avermerts regarding 	service of 	the 

applicant under the State Government prior to his 

induction into the 1ndin Forest 8ervIce (IFS) pertain to 

respondent Nos.2 to S anci will be met by them. 

It is admitted 1,hat the applicant was appointed 

.to the IFS vide notifcatiOfl dated 	10.3.92 and was 

allocated to the Man ur-TripUra joint cadre of the 

Service. 

So far,as appotment of respondent Nos.131 15 •& 

17 to the Senior Time cc*...le is concerned, it is submitted 

that such appoint-.mentis fall within the purivew.' of the 

State Government who n terms of rule 61(2) of the IFS 

(Recruitment) Rules, °66 may appoint an officer, 

recruited to the Servic on the basis of Open Competitive 

Examination, et to a po. in the Senior time scale, U 

01  
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having regard to his length of service and experience, 

/ 	 they are satisifed that. the bfficer is suitable for 

appointment to a post in the Senior Time scale of pay. 

Subsequent to his appointment to the IFS vide 

notification dated 10.3.92, the year of allotment of the 

applicant was determin&aa 1966' vide impugned order 

dated'18.5.95. There ka been slight omission on the- 
1/ 
/ 

part of the answering reBpondents while fixing the year 

1of allotment of. the ailicant. The papers regarding 

/ approval of the period cf his officiation on cadre post 

from15.2.91 to 9.3.92 i.e. till his appointment to the 

IFS could not be linked at the time of fixing his year of 

allotment. Therefore, that period was not taken into 

account while determining his year of allotment. If his 

officiation on cadre poi3t w.e.f. 15.2.91 is taken into 

account, the applicant will be entitled to19B7' year of -. 

allotment. The answeriig respondents have no Objection 

to fixing the year of allotment of the applicant as 

l987'. 
/ • 	 - 	 t 

So far as the avt rnents regarding fixing the year 

of allotment on the basa of the Sevice reñdéred by the 

applicant in the State Fv'eat Service (SF5) is concerned, 

it is submitted that whiZt nacesøary changes were made in 

the lAS (Regulation of Seniority) 'Ru1s providing 

weightage to he gi.ven to the past Aervice rendered by- a 

- 	 Cc- 
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promotee Indian Administrative Service (lAS) officer in 

the State Civil Service prior to his induction into the 

lAB no, such provisions were made in the IFS'(Regulation 

of Seniority) Rules at the relevant point of time. 

Consequently, the year of allotment of the applicant had 

tobe decided under the ectant rule. 

That With regarl to the statements mad.in paras 

4.3 and 4.4 of the application the Respondent begs to 

state that the offjciajon of the applicant on a cadre 

post from 	15.2.91 to 9.3.92 	was approved by 	the 

Government of India. Accordingly, he is entitled to the 

benefit of such officiation into the matter of fixation 	4 

of his seniority in the IFS. 

I I 

That With regard to the statements made in para 

4.5 of the application he Respondent begs to state that 

the applicant was appointed to the IFS vide notification 

dated 10.3.1992. 

7. 	That With regard to the statements made in paras 
4.6 & 4.7 of the app1ictjon the Respondent begs to state 

that the applicant is entitled to the benefit- of 

officiation on a cadre o8t for the period 15.2.91 till 

his appointment to the IFS only which was approved by the 

UPSC on 21.5.92. With this, his year of allotment could 

be advanced to 1987' aS against 1988 1 . 

cii (A,JA 
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It is submitt, 1 that the question of giving 

benefit of offication on cadre poet prior to one's 

induction into the All india Service was examined by the 

Hon'ble supreme Court in Civil appea1 No.823 of 1989 - 

Syed Khaljd Rizvj and Ura. Vs. Union of India & Ore. 
While examining the 

P!_OviRiO , g of rule 9 of the IPS 
(Cadre) Rules which co -enpond to the provisions of the 

IFS (Cadre) Rules, the Apex Court in their Judgment dated 

29.11,92 delivered in that case held that the State 

Government was empowere' to post a non-cadre officer to a 

cadre post for a perio& of three months only and beyond 

that period, approval cc the Central Government/Upgc was 
required. Subsequent to this judgment, only such period 

of Continuous officjatjn on a cadre Pont by a non-cadre 

officer beyond three martha prior to his induction into 

the IFS which has the prior approval of •the central 

Government/UpsC is take. into account while determining 

his seniority in the IFS. 

9. 	
That With $garc( to the etatenents made in para 

4.8 of the application inc Respondent begs to state that 

Shri A.K. Roy was prcMnoted to the IFS on 16.12.1989 

based on the Select L i at prepared by the Selection 

Committee in its meeteg held on 31.12.1988. It is 

denied that the applicat position in the said Select 

•Liat was at S.No.2. In 4ict, Shri'j.i. Roy was the only 

officer whose name was •Lncluded in the said Select List. 
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The applicant- 
 was prom<- ed to the IFS on the basis of the 

• . 8Ubsequent 	Select Lt Pepa red 	hY the 	Selectjc,n 
I C0 nmittee in its meetjrs held on l 5 .91d approved by 

• the UpSC on .  25.11.91 Therefore, his'. content ion to 

appoint him to the IF on the haaj8 of Select List In 

which only the name o(. Shri A.R. Roy wa included 

Without any baain. 	. 	.•. 

10. 	
That With rega.& to the statements mad in para 

para 4.9 of the appjic10 the 
R$3 13pondent begs to atat.e 

that a State GOvernment maY Sppoi.nt a'dj.rect zcruit IFS 

officer to the Senior Time scale keeping in 'view the 

provisions of rule 6A (2) of the IFS (Recruitment). Rules 

which provide that suCI an officer shall be appojnte (3 t:o 

post in the Senior tirneicale of pay if, having regard to 

hia length of service and experience, the State 

Government is RatisfJed that he in aujtal)le for 

appointment to a post Ln the Senior Time 'scaleof pay. 

The State Governmt arpointed reRpofldnt Nos.13,15 and 

17 to the Senior Time scale of pay keeping in view the 

relevant provisions of the IF'S (Recrujt) Rules. 
As 

already submitted, the applicant in entit:led to1987' 
- 	

.- 	
-----S 	 - 

year of allotment. 

11. 	
That With rega. to the statements made in para 

4.10 of the application he Respondent begs to slate that 
he IA 	Reqt 	• u $nior1ty) Ruls wero reviael in 

M-1 



. 	 - 

1988 in accordance with which the year of allotment of a 

promotee lAS officer j now determiflpd on the bas
* i8 of the. length of g

ua lifietk service redered by him in he 
State Civil Servicerjc- to hie 

5PPointment to the lAS. 
However, in the ca of irs, the Seniority Rulea have 

been revised w.e.f. 1. .98 only. Consequeny, the 

seniority of the applicar was 
determined in terms of the 

extant Seniority Rules wiiich Provided that a promotee 

officer is to be places below the junior_most direct 

recruit officiating cont ously on Senior duty post 

prior to the date of Comicement of such offijation by 
the former. The Period cc. Officiation on a cadre boat by 
a °n-cadre officer prio to his inductj1 into the IFS 
is also 

taken into accou while determing hj seniority 

in the IFS if such offj1jatjofl•haa been in accordance 

with the IFS (Cadre) Ru1( which require prior approval 

of the Central Covernmen. UpsC beyond a period of three 

months. So far as the year of allotment Ofhrj 

Roy is concerned 	
the.8e has not been determined for ....... 

want of requjai 	informcLLiofl from the State Governmnt 
It is, however, aubmjtte, that the year of, allotment of 

hrj will be determjn in acco1.floe with the extant 

IF (Ra u1ation of Sen1orj1) Rules in teems of which the 

year of allotment of the opplioant has been determinei, 

12. 	That With regard 	the statOmPnta made in para 
4.11 of the app1icat,j0 	.j 	R spo lent s beqH to 

L . ( • \ 



that the averments 	therin are not relevant. 	The 

jg 	the applicant has, been a8signed factual position  

1988t year of a1lot;,cnt and taking into account hi 

aOVed o.tfTat1on CA cadre post from 15291 till his 

appointment to the tS on 10.3.92, he is entitled to 

1987' year of al1ot±. This will be rectified by the 

• 	 answering respondent 	fter the present application has 

been decided by this Iic'ble Tribunal. 

That Withreq,fj to the statements made in paras 

4.12 to 4.22 of the &p1ica€jon the Respondent begs to 

state that only thepPiicant has been assigned 	1988' 

year of allotment but he is entitled 	1987' year of 

allotment taking intc iccount his continuous officiation 

on cadre post from 1.2.91 till his appointment to th 

IFS. The answering Qspondents deeply regret for 1-ke 
omiasion on their part -  and necessary orders revising the 

year of a1loment of e applicant from 1988t to 1' 

will be issued 	tn tljs behalf 	after 	the 	present 

application has been d'cided by this flon'ble Tribunal. 

That With rega' to the statements made in para S 

of the application the Respondent begs to state that the 

avermenta made there 	are more or less repetitions of 

what th& applicant haFi tated in the previous paragraphs. 

The answering respofld , tt have 	already explained the 

position above. 

c •c' 



('I 	 1 

15. 	TIta t: 	Wt ts req 	to t.tt 	Rt t.e1fflt; 	ra d 	i 	pa ra 

tole 

, 

• 	
6 & 7 of t;he appi icaton the I(Prlporident begs to F4 t.ate 

that he has no comrnent: 	o offr for t.hene paran. 

That With regaY'& to the statements mde in para 8 

of the application the Pespondent begs to submit that the 

applicant has been assi2neci 19OQ' year 0. allotment;. He 

is, however, entitled & 	i9 7 ' year of allot:ment taking 

into account; his cofltjj,uq offjjatjo,i on oadre post for 

the period from 15.2.9 till his appointment to the IFS 

on 10.3.92. 	The appljani is not entitled to any other 

relief as prayed for. 

17. 	That with regard to the statements made in paras 

9 to 12 of the applicat ion the Respondent has no comments 

to offer, being formal 

- New Delhi. 
Dated: 11.3.98 	 For Respondent No.1 

RIFICATION 

I, R. Sanehwj , Under Secretary to the Govt. of 

India having my office At Paryavaran Rhavan, Loch Road, 

New Delhi-110003, do hereby verify that the contents 

stated above are tru arid correct to the best of my 

knowledge, belief and infornatjon and that nothing has 

been supressed therefrci. 

Verified at: liew Delhi on this the 11th day of 

March, 1998. 

New Delhi 	 -• 
Dated: 11.3.98 	

No.) 



No.F. 1601 1/3/82-AIS(IV) 
Government of IndiatBharat Sarkar 

Ministry of Home Affairs/Grih Mantralaya 	N 
Department of Personnel and Admn. Reforms 

(Karniik Aur Prashasnik Sudhar Vibhag) 

Annexure-! 

New Delhi, the 23 August, 1982 

The Chief Secretaries of all the State Governments. 

Subject: - 	Indian Forest Service-Promotion of direct recruit from junior time scale to the 
senior time scale minimum length of service for the purpose of- 

Sir, 

I am directed to draw your attention to this Deptt.'s letter No.3/7/72-MS (IV) dated 
the 24th  September, 1973 (copy enclosed) intimating that the direct recruits to the Indian 
Forest Service may be considered for promotion to senior time scale on completion of 5 years 
of service, including period of their training and to say that the matter has been reviewed in 
consultation with the Ministry of Agriculture, (Department of Agriculture and Cooperation), 
Government of India. In view of the fact that the requirements of the Central Government and 
the State governments for manning senior posts in the various cadres of the Indian Forest 
Service have gone up considerably and that the training of the Indian Forest Service 
probationers at the Forest Research Institute and Colleges, Dehradun is such that it equips the 
probationers for their multifarious tasks, it has been decided that in order to determine the 
suitability of the direct recruits to the Indian Forest Service for promotion to the posts in the 
senior time scale, their work and performance should be watched for a period of at least one 
year after they have completed successfully the period of probation of 3 years. In other 
words, the direct recruits to the Indian Forest Service may be considered for promotion to 
senior time scale on completion of 4 years of service, including the period of their training. 

2. 	I am to request that the above instructions may kindly be brought to the notice of the 
authorities concerned for their information and necessary action. 

Yours faithfully, 

Sd/- 
( P. N. Kohli) 

Under Secretary to the Govt. of India. 

No.1601 1/3/82-AIS(IV) 
	

New Delhi, the 23 August, 1982 

Copy with 5 spare copies forwarded to: - 
The Ministry of Agriculture (Department of Agriculture and Cooperation) (IFS Section), 
New Delhi. 
The Inspector General of Forests, Department of Agriculture and Cooperation, Ministry 
of Agriculture, New Delhi. 

Sd!- 
(P. N. Kohil) 

Under Secretary to the Govt. of India. 
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C. 	 GOWRIMENT OF TR1i-Jfu\ 
APPujTENT & SERVICES DEPAftIMENT 

, 

(8)_G4/7 . 	 Datçd, Aartala, the1 - Sept.,1989, 

"MtN(x-E C, 

NOTIFICATION 

The Covernpr, with the concurrence of tho Joint Cadre 

Authority Manipur, is pleased to appoint on proinot ion the following 

Indian Forest Service Officers of Manipur-Tripura Cadre,Tripura 

wins to the IFS senior scale post of Deputy Conservator of Forest, 

Tripurain the scale of .3000/-(th and 6th year)-io_35oo_i25. 
4500/- plus other a&owanoos asadmissible urder the rules with 

effect from 11411989 ar1 until 	rther-orders :- 

1,, Shri Surendor Kumar,IFS(MT.1965) 
Shri Dalbir SinCh,IF(MT1985) 
Shri 0. Samuel Raju,IFS(14T..1935) 

Government of Trpura. 	 By order of, th 	r e Governo, 

	

)fflce f 	P 	Cscrv&oi 	 4 ol Fozc.0 Tripu. 	 ( 

' 	 ''. 	 U_1 	deputy Secretary to the 
Goverx1aent of Tripura, 

Copy to 

	

I • 	Chief Secretary, Tripura, Agartala, 

	

2. 	Chief Secretary, Manipur, Imphal. 
Special Secretary toGovcrnorRajbhavan,Tripura, Agartala. 
Secretary to Chief Minister, Iripura, Agartala, 

	

5. 	Offices of all Ministers/Ministers of State,Triiira, Agartolo. 

	

• , 	Scretary Department of Envirornt Wildlife,Governoent of 
Irdia, Krizhai BhcLvan, Now Delhi, 

..Deity Secretary tO. the Govermont of India,Ministry of r.1i 
• Personnel & Training Administrative Reforms and PubJic One-
venoes and Pcnsi3rl, N ew Delhi. 
The Additional Secretary to the Governnent of Irdis,Ministry 
o! Environert& Forts Paravaran Bhsvnn C.C.O. Complex, 
Now D1hi. 
Accountant. General ( A& ), Trpura Agartala, 

io. : Fjnare Doparthont (Gazetted Officers EStQbljShDQflt Branch) 
/ Civil Secretariat,' Tripura Agartala. 

Priripal ChioConservatar of Forests, Tripura, AgartalQ. 
Fore-st Department, Tripurai Agarta1a 
Treasury Officer, West Tripura, Agartala, 
Supdt. of avt, Press, Agarta.a for publications 

	

15. 	Shri Surendr K1ar,IFS(MT85),Asstt.Conscrvaton of Forsts, 
C/ô. Prinoipal C.C.F. Tripura, ACsrtala. 

	

.16. 	Shri Dulbir Sin,IFS(NT35) Asstt, Conservator" of Forests, 
Trlpura, C/O. Pr1ripal C.C.F, Trlpuro 1  Agartala. 

	

17, 	Shri C, $arai Raju,IFS(MT-85), AssttConservato of Forests, 
C/O. Priripa1 C.C.F. L"ipura, Agartala. 

D. 	ty Secretary to the c1t. of Tnipura, 
0 

j •___'Z'\ 	. •'• O " 	 '' d 	)' 	 ".UO 
4T1.L JO UWUU0 	 ' 	- 



NJ62. 	'b 
GOVERtIMENT OF TRIPURA 

APPOINTMENT & SERVICES DEPARTMENT 

•NO.F.2(l4)A/9O • 

• 	 NOTIFICATION___ 

Governor with concurrence of J.C.A., ManipUr is 

pleased to anocirit the following I.F.S. Officers of 1986 

• 	batch oftr Cadre (Tripurapart) to the Senior Scale of IFS of 

Rs. 3000-4500/— plus usual allowances as admissible time to 

time with effect from 1st April, 1990 

Shri Aliiid Ra5togi, IFS (MT 	1986) 

Shri P.K. Pant, IFS (MT : 1986) 

2. 	 On appointment to Sr. Scale, Shri A. Rastogi is 

posted as D.F.O. Kailashahar. Ohri P .k. Pant will continue tc 

hold the post of D.F.G., Training bivision. 

By order of the Governor, 

I  al-  :~— 
ii. thar 

Deputy Secretary tc the 
Government..Qf ,Trip-ra. 

Copy to 
1. Chief Secretarj, Tripura, Agartala. 
2.. Chief Secrrtary, Iaripur, Imphal. 	 - 

Speàial Secratary to Governor, Tripura, Agartala. 
Secretary ;c thc CliLef Minister, Tripura, Zgartala. 
Offices cf All i.inistc-rs/Ninisters of State, Tripura,Agt. 

& All Principal secretaries/ComissionerS/SeCretari5, 
Tripura, Agartala. 
Deputy, Secretary to Govt. of India, Department of  

& Training, New Delhi. 
Deputy Secretary to the ("ovt. of India, Ministry of 
Environment & Forests, New Delhi. 

9., Accountant General (A & E), Tripura, Agartald. 
Finance.Departrtleflt, Estt. Branch, Civil Secretariat, 
Tripura, Agartala. 
Forest Department, Tripura, Aqartala. 
Treasury Officer, Agrtala, West Tripura. 
Principal Chief Conservator of Forest, Tripura, Agrta1' 
Officers Concerned____________________ 	- 

Personal files. 

(N. Dhar) 
Deputy Secretary to the 
Government. of Trtflurn. 


